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(c) and (d) SAIL/DSP regulate the
payments to M/s. BTS and M/s. Man-
nesmann Demag of Germany in accor-
dance with the provisions of the contracts
and on the basis of progress made. The
cumulative payments made by SAIL/DSP
to M/s. BTS are Rs. 136 crores out of
a total contract value of Rs. 461.60
crores, and tc M/s. Mannesmann Demag
Rs. 153 crores out of a total contract
value of Rs. 309.63 crores.

The scheduled date of completion of
the total project for the Durgapur Steel
Plant modernisation is March, 1993.
Though certain packages have registered
varying degrees of slippages with refe-
rence to the envisaged schedules, the
overal] project is expected to be com-
pleted on schedule.

Rehabiltiation of contract labour of FCI
Avadi, Tamil Nadu
1770. SHRI S. K. T. RAMACHAN-
DRAN: Will the Minister of FOOD be
pleased to state:

(a) what concrete steps Government
have taken to rehabiltate those contract
labourers who were with the contractors
for a long time, in light of its notifica.
tions of Ministry of labour dated the 25th
February, 1990 to prohibit employment
of contract labourers in the Food Storage
Department and Godowns of Food Cor-
poration of India, Avadi (Tamil Nadu);

(b) the number of contract labourers
who were engaged there at the time of
issue of this notification;

(c) whether there is any discrepancy
from region to region in absorbing such
contract labourers into the fold of regu-
lar employment of Food Corporation of
India;

(d) whether Government are aware of
the fact that the Contract Labourers in
the different processing units of Food
Corporation of India Godowns at Avadi
in Tamil Nadu are on strike with a
demand tc regularise their services as the
employees -f Food Corporation of India
and
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(e) what steps Government have taken
to relieve these unprivileged contract la~
bourers from hardships as to low pay-
ment, threat of sudden termination,
devoid of the facilities of Provident Fund,
Gratuities, Earned leave, Sick leave etc. -
etc.? -

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (INDEPENDENT
CHARGE) (SHRI TARUN GOGOI):
(a) to (¢) Food Corporation of India
has reported that since a registered
Labour Cooperative Society was function~
ing at Avadi depot and there were no
contract labour, the question of rehabi.
litation of such labour does mot arise.
They have also reported that a writ -
petition has been filed by the Tamil Nadu
FCI Workers Union, Madras in the
Supreme Court and the matter is sub- -
judice.

(d) Food Corporation of India has
reported that the members of the Tamil
Nadu FCI Workers Union have been
on strike since 18-06-1991. Negotiations
are being held with the representatives of
the union keeping in view additional con-
cessions extended by FCI management
to labour cooperative societies.

(e) In the instant case, rates payable
to the workers throngh the Society are
settled by the Food Corporation of India
on mutual negotiations, The society wahs
working at 270 per cent above schedule
of rates under the contract which expired
on 20.06.1991. While negotiating the
rates, adequacy of wage and other fringe
benefits to be provided to the msmbera
are kept in view,

Nicotine-based pesticides

1771. SHRI B. K. HARIPRASAD:
SHR1 SURESH PACHOURI;

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Central Tobacco Research Institute as
Rajahmundry has found tobacco wastes
to be effective against pests if so, the
details thereof;



